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1183 r e n a l  l e g i s l a t i v e  c o u n c il . Code.

Section 7 5 'was passed after the sub­
stitution of ten  for five years us the  
term  of imprisonment for lurking  

, house trespass or house-breaking after  
preparation made for causing h u rt to 
any person.

Section 7G was passed as it stood. 
*y S ectio u  77  (relatin g  to lurking
houso trespass or h>use-brenking in
view to  the c  'm m ission of au oflenee
punishable with im prisonm ent) was
passed after corresponding amendments
to  those made in Sections 71 and 7 4 ,
th e term  of extended im prisonm ent
being fixed at fourteen years.

T u b  C H A IR M A N , with the per­
mission of the Council, w ent back 
to  Section 14 (relatin g  to  robbery) 
and proposed the addition of the fol­
lowing words :—

“ and if the vobbory be committed on the 
highway, between sunset mid sunrise, the 
imprisonment may be extended to tourtcuu 
years.” -

A greed  to.
Section 78  was passed after the fub- 

stitu tio n  of fourteen for seven yn ars’ 
im prisonm ent for lurking house tre s ­
pass or house-breaking alter preparation  
mado for causing h u rt to any person.

Section 7 9  was passed as it stood.
T h f  C U A IR M  AN moved the in tro­

duction of the following new Section  
after Section 79  : —

“ I f  at the time of tho committing of lurk­
ing liouso trespass by nigjit or hou-e-brouk- 
ing by uight, any person guilty of such offonce 
nh.iil voluntarily cause or attempt to cause 
death or K'ievous hurt to any person, every 
person jointly  concerned in committing such 
lurking house trespass by niijht or home 
lurking by night,shall be punished with trans­
portation for life,or with imprisonment of either 
description, for a term which may extend to 
teu yearn, and shall also bo liable to tiue.”

A greed  to.
ta c tio n s  8 0  and 8 1  w cro passed as 

they stood.
T he consideration of tho Bill w a s  

th en  postponed, and the Council 
re.-umed its sitting.

T he Council adjourned at 1 0  o’clock  
on tho M otion ot M r. llarin gton , 
till to  morrow  m orning, a t 7 o’clock.

Thursday Morning, Sept. 27, * ^  

P l t E S E N T  :

The Ilon’ble the Chief Justice, V i c t ’P l6>‘

in tho Chair. „ „
Es<l"

II. U. llarington, Esq.,
H. Korbes, Esq.,
A. Sconce, Esq,,

C. J .  3Crskine>1 

Ilon’blc fair c"
Jackson.

1’ENAL CODE.

The O rder of the D ay b(-i"Pj 
the adjourned Committee of ‘ 1 
Council “ on the Ionian l,e,nl‘ (JoH1' 
th e Council resolved itsclt .̂ tion 
m ittee for the fu rth er considc* 
th e Code. ftllt 40

T h e  C I T A T R M A N ,  P " rSl \ „ i  11
the understanding come ° ^l0ul(J 
form er occasion,
bo a special provision for tlu> r(Jj  th
lurceny in d w ellin g  houses, 
introduction of the follow ing 
after Section 2  of C h a p ter -  .

■ »tiV ^ll1'
“ Whoever commits theft ijj ti’1*1' cr

tent, or vessel, which hui , vuilinfi. . . ' 1...IUR11 (1 . .1vessel is used as a hunnn . v
for the custody of J,! 0jttier
pnnishod with i m p r i s o n m e n t  ‘ to »

n  t o r i »  w l l K ' l l  m a y  *cription fora term which may '^ ll0,' 
ycurs, and shall ulso bo linhlc

A greed to. . ,  ^
T h e  C H A I R M A N  s ' " 1, )ter 

tion  3  of th e same [iL,rv(iIltt, r 
dorod th eft by a clerk 0 (■ j,is 
property in tho posw*«‘° "  wjth 
or em ployer, p.m.nhal>l£’ ■ tic,» V ,  
sonnient ot either dts ^
m ay extend to  seven ye»r»> j jy 
o r l o t k r  He thought
heinous an ollence f<> 1 H 0bel’1, p *  
with fine, and th at i t '" 1!? { niv
ed both with impi'is0" ' ()9o U>e t|,e 
l ie  should therefore P> o' /
stitution for the vv0.r .,l(]iii,bl‘)t<,1 [¥  
words, *• and shall al*° ,

T h e  M otion was ^
Section then pasted- -£$1 , ^

I Of C h»P‘ 0 r ,wltS »' 'Soetion I of Cl'" £ ,10llne»t̂ ‘1I' V

t

o. uuuu -  v—  .  . f l d  p* 
false docum ent w as;

O O l l l U U  1 v *  I n C l l U 1** [I

olfenccs relating to ^  ,vi*8 *

aB it stood. , .yhat -  ,
S .c tio n  2  (dofiaiJ'J? ,

trade or property ina 1

v e rb a l am end m ents*
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Sections 3  and 4  w ere passed as th ey  restored, 
stood. tion 0

Section 5  provided as  follow s

“ Whoever forces a document, purporting to 
t-6 a record or jiroL’ofldin^ of a Court ot Justice, 
or a Kegi«ter of B irth , Baptism , Marriage, or 
•iurial, or jmv otlu-i1 lir^ i Rter kept by n public
Mivimt, or uny Certificate or Oocuinent pur­
porting to be made by a public servant in ^his 
official capacity. ahull bo punished with im­
prisonment o f either description for a term 
■" liioh mny extend to seven yearn, und shall 
»!»o be liable to fiuo.”

Several am en d m en ts w e re  m ade in 
this Section, w h ich , w h en  finally se t­
tled, s ood as follows :—

to  come iu a fte r S ec-

“ Whoever commits forgery, intending th at 
the document forged shall be used for the 
purpose of cheating, shall be punished with 
imprisonment of either description for a term 
which may extend to  seven years, and ahal! 
also be liable to fine."

** V\ hoover commits forgery, iutendmg tluvt 
the document forged shall harm the reputa­
tion of an y party, or knowing that it  ts likoly 
to bo used for that purpose, shall bo punished 
witli imprisonment of either description for a 
term  which may extend to three years, and 
shall also be liable to fiue.”

“ Whoever forges ft document, purporting 
to be it record or proceeding o f or iu a C ourt 
uf Justice, or a  K egistcr of B irth , Baptism , 
Marriase, or Hnrml, or any Uegistor kept by 
R public servant as Mich, or uny Certificate or 
document purporting to bo made by a public 
•ervant in his official capacity, or uuy autho­
rity to institute or defend ft suit, o r t<̂  take 
Glly proceedings therein , or to confess ju d g ­
ment, or any power o f  attorney, ahull be 
t'ttuishod, &c.”

Section 6  p rovided  as follow s *

<( Whoever forges a docum ent which pur­
ports to be a valuable security or a w ill, or 
''liieh purports to give authority to any person 

make or transfer any valuable security or 
receive tbe principal, interest, or dividends 

““toon, or to  receive any m oney, goods, or 
j^hiable security, shall he punished with 
w»tiB|H)rtntion for life, or with imprisonment 

either description for u term  which may 
*Ucnd to teu veals, und shall also bo liable

fine."

S e ct ons 7  and 8  w ere passed as 
th ey  stood.

S ection  9 ,  wliich provided im prison­
m ent for seven years and fine for making 
or possessing a  counterfeit Beal, plate, 
& e„ w ith  in te n t to  com m it a  forgery,
I uuishahlo under Section 6 , w as pass­
ed after the insertion of tra n sp o rta ­
tio n  for life a'J a  punishm ent for the  
offence.

Section  10 w as passed a fter the  
su b stitu tion  of seven for th ree  years, 
us th e  term  of im prisonm ent for 
making or possessing ft cou n terfeit seal, 
plate, & c., with in tent to  com m it a  
forgery punishable under any other 
S e cti n of this C h apter than S ection  6 .

S ectio n  11 proV'ded as follows ;—

“ W hoever has iu Yub possession any docu­
ment which he knows to be turmoil, and which 

1 is or purports to be a  valuable security, or a 
I will, or which gives or purports to give any 

Koch authority ns is mentioned in Soctiou 6 of 
1 this i ll;] liter, with intent that tho same shall

Several a m e n d m e n ts  *v rro  p ro p o s e d  I l,l‘ »»-d  or utteied us genuine, shall bo punish-
ttiul .. *  • i i - i  i . i . si,.,.i ,,v„ I ed with imprisonment of either description for11 w w l  winch n.ado the beeUon \ a t(,nn wŴ  may exU.ud to ^  yc'ar3> •

shall also bo liable to liuo,”tU111>8 fo llow s: —
and

* Whoever forgoB a  document which pur-
 ̂ k* tt valuable security or a  will or an 

Jnthority to adopt a son, o r w hich purports 
Pve authority to  any person to  muko or 

Jxtisfor any valuable security  or to ruecivo 
principal, interest, or dividends thereon,

1 to receive or deliver any m oney, movable 
Property, or valuable secu rity , or any docu­
ment purporting to b e  au acquittance or re- 

acknowledging the paym ent of m on ey , 
lip delivery or any m oney, m ovable
>il\«U!rtj,‘. ?.r security , Bhall bo puu-

,  tw o  fo l lo w in g  S e C tio n B , o m it -  
e& by thi* S e le ct C o m m itte e , w ere

T h e  C H A I R M A N  moved the om is­
sion of th e above S ection , tuid th e  
su b stitu tio n  of the following ••—

lL W hoever liaB iu his possession any docu­
ment, knowing the same to bo torged and in ­
tending that tho snme.ahall be used or uttered 
as genuine, shall, if tho document be  one of the 
descripi'ou mentioned in Section 5, bo punish­
ed with imprisonment ol either dOBcriptkm for 
a  term which may extend to seven years, and 
shall also bo liable to tine ; and if- the docu­
ment he one of the description mentioned in 
Section 6, may he punished with transportation 
for life, or with imprisonment of either de*ciip-
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tion for a term which may extend to seven 
ycaiB, mid shall also be liable to line.’’

A greed to.
Section 12 (against counterfeiting a 

device or m ark used for mitboiiticntiny: 
docum ents described in Section 6, or 
against possessing cou nterfeit marked 
m aterial), was paused after the su b stitu ­
tion of transportation fur life, or im pri­
sonm ent for seven years, for imprison­
m ent for ten yenrs, us the punishment 
for the above offences.

Section 13 was passed after the 
substitution of seven f  r  two years’ 
imprisonment for counterfeiting n. de­
vice or mark used for au tlf nticating  
docum ents other than those described  
in Section 6 , or for possessing coun­
terfeit marked m aterial.

Section 14 related to tho fraudulent 
cancellation, destruction , &e., of a will, 
and Section 1/3, of a valuable security ; 
the form er providing im prisonm ent for 
ten years nnd line, and tho h itter ini- 
prisonni' n t for three years and fine, as 
tlio punishm ent lor the ollcnees of 
which they severally treated .

Tho Se -lions wore incorporated to ­
gether, the incorporated Section ru n ­
ning as fo llow s: —

"  Whoever fraudulently or dishonestly or 
with intent to cause d:mmu<! or injury to tho 
public or to any person, cancels, destroys, or 
defaces, or attempts to cmicel, destroy, or de­
face, or somites or nt tcm pts to secrete miy 
document which is or purports to l>o u will or 
any authority to adopt a son, or any valuable 
security, or commits liiiMi-hiof in respect to 
such document, shall be punished witli traiiR- 
jiortation for life, or with huprii'omn',nt o f 
either description fora term which 111a\ extend 
to seven years, and shall also be liable to fine.’’

Sections 16 to  2 0  were passed as 
they stood.

Sections 21 and 22  were passed after 
verbal am endm ents.

Section 2-i was passed after llio sub­
stitution of three years for tw o years’ 
im prisonm ent for fraudulently making  
or having po-session of any die, plate, 
or other instruni' nt for counterfeiting  
any public or private property or trade­
m ark.

Section 24  was passed as it stood.
Section 25  was passed after the 

substitution  ot three years for one

y e a r’s imprisonment for

11#

tlf

iicW
uvking a false mark upon any 

or receptacle eontiiini g goods. , a3 
Sections 2(j and 27  were paS 

they stood. _ , fl ,v#<
T h e considomtion of the \ aUu»- 

then postponed, and tho Counci 
ed its sitting.

The Council adjourned.

Saturday, September 20t
181)0

P k e s e n t  :

The Hon’ble tho C h i e f  Justice,
in the Chi**1’* 

Hon’b le S ir  II. B. K. .\. Scon«*'" ' , j 'K-
Fiere, Hoti'hl«

llon’ble C. Rendon,
II. B . Jluringum, Ks<l-,

I

.Inck*,on’
11,1„ E#

i J. Krak|U l

G RA N TS 01-’ I>ANP-

1 e Cf,,n'
T h e  C L E R K  reported  

cil, that lie had f
Home Department, 11,1 J‘ rniii‘'‘1' ,, 
the IVoeeediniis of the 1(| el''the Proceedings ui *..... , st>u -  . „
India, relative to 11,0 !’\Vo 
m ent of a law rcgardm * |
o f the provisions of Ac . g rc||l̂ |t.j
to gran ts  of land for j
to tho Nta'o, or in “"I’* |lltfc
conferred by inOv‘‘‘

S. it li.VKTLH 1' f J. .j bo Pr‘
the above eommuuicii n

A greed  to.

h a i ia v a y s -  (1,a

Mu. E l t S K l N K
Council a ‘ " V
which he bad recei'< j* , iv0 w t (re
bay government r . , iH  ol , . f
“ to amend Act X  l in '" '^ .^

moil'll th at it be 1 ()l,
to the Select Coinin' 

A greed to.

ruble Aleii bermn




